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[Shri S. M. Banerjee] 
appointed with a dew to studying the 
whole problem after the decontrol of 
iron and steel nfter the report of the 
~  Commission. 

Mr. Speaker: You can give notice to 
raise it but you cannot raise it in this 
way. 

Shri S. M. Banerjee: Sir, let us at 
least complete cur sentence. I am not 
r"ising any controversy. 

Mr. Speaker: No please. Shri Shaft 
Qureshi. 

WOLLEN TEXTILES (PRODUCTION AND 

DISTRmt1TION CoNTROL) FIRST 

AMENDMENT ORDER 

Shri Sha1l Qureshi: Sir. I beg to lay 
on the Table a copy of the Wollen 
Textiles (Production and Distribution 
Cor.rtol) First Amendment Order, 1967. 
.published in Notification No. S. O. 2256 
in Gazette of Indl') dated the 8th July. 
1967, under sub-section (6) of section 
3 of the Essential Commodities Act. 
1955. [Placed in Library, sec No. LT-
1245/1. 

12.571 hrs. 

MESSAGE FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

"In accordance with the provls-
'ions of sub-rule (6) of rule 186 of 
the Rules of Procedure and COn-
duct of Business in the Rajya 
Sabha, I am directed to retL'Tn 
herewith the Appropriation (No.2) 
Bill, 1967, which wall passed by the 
Lok Sabha at 'ts sitting held on 
the 22nd July, 1967, and transmit-
ted to the Rajya Sabha for its re-
commendations 'l'ld to state that 
thill House has DC' recommendations 
to make to the ~  Babha in regard ~. 
to the said Bill." 

12.58 hrs. 

BUSINESS OF THE ROUSE 

The Mmlater of I'arIlIlllMllltal7 
Mairs and CommlU1ieatloDs ~. 

Ram Subhag SlDgh): With your per-
mission, SIr, I rile to aDnOunee that 
Government Business during the week 
commencing 31st July, 1967, will con-
sist of:-

(1) Consideration of any item of 
Government Business carried 
over from today's oreler 
Paper. 

(2) Discussion on the Reports 
of the Commissioner for 
Scheduled Castes and Sche-
duled Tribes for the yeam 
1964-65 and 1965-66 on a mo-
tion to be moved by the lIIln-
ister of State of Social Wel-
fare. 

(3) Consideration Uld passing of 
the Unlawful Activities (Pre-
vention) Bill, 1967. 

(4) Consideration of a motion for 
reference of the Central In-
dustrial Security Force Bill, 
1966 tn a Joint Committee. 

(5) Consideration of Motion for 
lIIIllulment of Police Forces 
(Restriction of Rights) Rules, 
1966, given notice of by Sar-
vaahri S. M. Banerjee and 
Madbu Limaye on Wednes-
day, the 2nd August, at 
4.30 P.M. 

(6) Discussion on the ceiling on 
individual expenditure on • 
motion to be moved ",. 
Ram Manohar Lobia on Prt-
day, the 4th August, after 
disposal of Questions. 

13 hrs. 

SbrI S. M. • IIaaeJ'jee (Kanpur): 
Sir .... 

Mr. Speaker: This is a thing which 
. was considered by all the parties and 
your party r.epresentaUves waa also 
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there. After a long discussion, if &,OU 
again raise some matter here, what fa 
the point in discussing all this? 

Sbrl S. M. Banerjee: If you do not 
want it, I will not raise it. 

Mr. Speaker: The point is that this 
thing was considered by all the par-
ties. It is not as though I alone do It. 
I just try to coordinate and bring 
them together and put in something. 
Then, if you raise something again 
here, what is the use of all this dis-
cussion? You are the cheif whip of 
your party. 

Shri S. M. Banerjee: I do not want 
to give an impression that I am diso-
bedient to the Chair. I would only 
request you and, through you, Dr. 
Ram subhag Singh, whether it Is 
possible for some of the Ministers to 
make a statement on certain very 1m. 
portant issues suo motu. Supp'Osing 
you do not admit a Call Attention 
Notice, we have no ground and we 
bow to your ruling. I want that there 
should be some statement made by 
the Minister suo motu on a certain 
very important issue. Kerala M. Ps 
are squatting at the residence of the 
Prime Minister tomorrow. It is a 
very serious matter. Let some state-
ment be made bv the i ni~te  SIlO 

motu. 

18.02 bra. 

MATTERS UNDER RULE 377 

(i) ALLEGED PRINTING OF MADUY A 

PRADESH BUDGET FOR PRESENTATION TO 

LoK SABHA. 

~  !Imf ~  Imfihft ( il'i'l"fll'. 
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Mr. Speaker: Shri Vajpayee and 
Slui Nath Pal gave DOUce of tIlu 
matter at 10-411 A.. M. I tho\llht it 
a serious matter and I jUJt perm1tt.4 
hbn to. rise the point 10 that the 
Home Minuter CIID make a further 
enquiry. Shrl Nath PaL 


